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C/85639/2020 

Upon this matter being called out, Learned Counsel submitted 

that the appellant desires to withdraw the appeal. 

2. We have heard Learned Authorised Representative. 

3. In view of the submission of Learned Counsel, the appeal is 

dismissed as withdrawn. The application is rejected as infructuous. 

(Dictated and Pronounced in Open Court) 

 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 
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